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Proposed merger of Bhartiya Mahila Bank with SBI
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SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I also associate
myself with the Zero Hour mention made by the hon. Member.

Concern over the increasing incidents of attacks by Gau Rakshaks
in various parts of the country
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first person to have died, who has been killed, was Akhlaq and, therefore, this is an
issue on which we have been asking the Prime Minister repeatedly standing here.
I have been requesting the Prime Minister, for once, please assure us in the House,
and, through us, the people of the country, that his Government, this Government,
will abide by the rule of the law. If there are people violating the law, action will
be taken against them. That assurance, unfortunately, has not come till date. What
we want is, what the action that is going to be taken is. Sir, this reminds us one
of the Machiavellian dictums, when Machiavelli tells the Prince how to win the
hearts of the people. One of the dictums is, "First show the people the worst that
is possible under your rule; then proceed with restraint not to do that and people
will heave a sigh of relief and say that what a great benefactor he is." What is
happening and what the Prime Minister is saying are totally unrelated. We want
this assurance from this Government that the law of the land will be protected and
action will be taken against those violating this law of the land. That assurance,
unfortunately, has not come. The reason why I am raising this issue is that in the
name of cow vigilantism today, there is havoc that is being spread in the country;
innocent people’s lives have been taken away, and we know how the dalits are being
attacked. So, keeping this in mind, I want, through you, to tell this Government to
give that assurance. Once let the Prime Minister come and say in Parliament that
those who violate law in our country will be proceeded against and action will
be taken. That assurance has not come and that must come now, and that is why
I have raised this issue. This cow vigilantism must be stopped now.



